IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 1339 OF 2013
(Arising out of SLP(Crl.) No.5120/2012)

R JAYANTHI Appel | ant (s)
: VERSUS:
STATE OF KARNATAKA Respondent (s)

ORDER

Leave grant ed.

2. Heard the |earned counsel for the appell ant
as well as learned counsel for the State of
Kar nat aka.

3. It appears that the appellant did not have

proper representation when Crimnal Appeal No.1200
of 2005 cane to be allowed by a | earned Single Judge
of the Karnataka H gh Court on 3¢ February, 2012.
This was because the case papers were transferred to
anot her Advocate at the last nonent and he did not
appear when the matter was taken up. By judgnent and

order dated 3¢ February, 2012, the order passed by
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the Trial Court acquitting the appellant under the
Prevention of Corruption Act, has been reversed and
she has been convicted and sentenced to undergo six
nmonths sinple inprisonnment and a fine of Rs.5,000/-
under Section 7 and to undergo sinple inprisonnment
for one year and a fine of Rs.5,6000/- under Section
13(1)(d) read with Section 13(2) of the Prevention

of Corruption Act, 1988.

4. Having noted that the appellant did not have
representation before the Hgh Court wunder the
ci rcunstances which have been explained by the
appellant, we accept the explanation. The judgnent
and order rendered by the H gh Court is, therefore,
set aside only on this point. The Crimnal Appea
No. 1200 of 2005 wll stand restored to the file of
the Karnataka Hi gh Court. W request the Karnataka
Hi gh Court to take up and dispose of the appeal at
the earliest possible. This appeal is disposed of

accordi ngly.
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(J. CHELAVESWAR)

New Del hi ;
August 30, 2013.
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